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Heard Shri K.B.Talreja, counsel for the
applicant and Shri S5.C.Dhawan, counsel for the
respondents.

The applicant has filed C.P. 41/96
stating that the Tribunal has diwexzked vide
its order dt. 21.4.1995 directed the Respondents
to absorb the applicant as Linesman in the skilled
artisan category after being subjected to a
process of screening which the respondents should
arrange. Subject to screening the respondents
should arramgx absorb the applicant in the
skilled artisan category as a Fitter/ :
Linesman etc. The applicant should also '
be given benefit of his seniority and should also|
be given consequential benef it of notional \ \
fixation of pay. 'ﬂ

The respondents in their reply to the - |

}

C.P. have stated that he has been granted L

seniority, consequential benefits, arrears

of Rs.®444/- has been apaid and senicrity

has . been fixed in between 31.No.l4 and 15 of

the seniority llst of Linesman Gr.III. Hence
the direction glven by the Tribunal is ‘
duly complied with. 4

* In the circumstances, nothing "~
survives. Contemp-l; Petition is accordingly ‘\ ‘o
dlscharged ‘ i
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